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(i1) addition of about 17122 MW of new
generating capacity during th. period
1978—83 involving , total outlay of about
Rs. 9,272 crores on generation of power
alone. About 3000 MW have already been
commissioned during 1978-79;

(iii) monitoring of coal stocks and
ensuring availability of adequate coal to
thermal power stations for maximizing
generation from thermal power stations.

(iv) arranging training for thermal power
plant engineers and operators;

(v) improving management of thermal
power stations

B.F. Chalchitra Nigam Advertise-mentg

*98. SHRI SYED AHMAD HASHMI:

SHRI KISHAN LAL SHARMA;

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Uttar
Pradesh Chalchitra Nigam Limited, Lucknow,
issues- advertisement to those local daily
newspapers which are published from the Dis-
tricts of Uttar Pradesh and have been approved
for the Uttar Pradesh Government's
advertisement by the Directorate of
Information and Public Relations, Uttar
Pradesh;

(b) if so, what ,re the names of
those newspapers and what are their
circulation figures of a publishing day;

(c) whether it is a fact that some Editors
of daily newspaper; of Ali-garh have recently
applied for obtaining adve'tisementg issued by
the Uttar Pradesh Chalchitra Nigam Limited,
Lucknow, for insertion in their newspapers;
and

(d) if so, what are the names of those
newspaper, and what action has been taken in
the matter?

[ RAJYA SABHA |
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THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI V. P
SATHE); (a) to (d) The matter relates to the
State Government. The information is being
collected from the concerned State
Government and will be laid on the Table of
the House in due course.

Guidelines to Censor Board

*99. SHRI S W. DHABE: DR. BHAI
MAHAVIR: SHRIMATI AMBIKA
SONI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any guidelineg or direction
have been issued or ,re proposed to be issued
to the Censor Board to permit kissing scenses
in Indian films; and

(b) what further steps Government
propose to take to improve the standard of the
Indian films so as to make it a powerful
instrument of healthy recreation?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI V. P.
SATHE): (a) No, Sir.

(b) (i) A Working Group has been
appointed to study the present state of the film
industry and to suggest a National Film
Policy, (ii)) Government have instituted
National Awards for Indian films in order to
encourage films of artistic excellence and (iii)
Film Finance Corporation, a Government of
India undertaking, provides loang t, producers
of good films and also assists in their
distribution and exhibition.

Expert Committee on Judicial reforms

*100. SHRIMATI AMARIJIT KAUR; SHRI
RAMANAND YADAV: SHRI R.
NARASIMHA REDDY:

Will the' Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether there 13 any proposal under
Government's consideration to replace the
Law Commission by an Expert Committee on
judicial reforms; and

Ib) it so, by when?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI SHIV
SHANKARY): (a) and (b) There is no proposal
at present under the consideration of the Gov-
ernment to replace the Law Commission by
any other body. However, the question of
appointing a Special Committee to examine
the working of the justice system in all its as-
pects is being considered.
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[Judicial reforms

32». SHRIHARI SHANKAR BHABHRA:
SHRI SUNDER SINGH
BHANDARI:

[ JEnglish translation.

1980 ]
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SHRI JAGDISH PRASAD
MATHUR:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government propose to set up
a three-member Committee for reforming the
judicial system;

(b) if 30, what are the details thereof;
and

(c) whether Government contemplate any
interim action for the disposal of pending
cases which are piling up in the High Courts
and the Supreme Court; if so, what are the
details in this regard?]
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